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Income-tax concessions tg Companies
for Undertaking Rura] Development
Programme

655. SHRI NIHAR LASKAR:
SHRI R. V. SWAMINATHAN:
SHRI M. V. CHANDRA-

SEKHARA MURTHY:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether it is a fact that 78
companies have beeen allowed in-
come-tax concessions for undertaking
rural development programme;

" (b) if so, what are the companies
granted concessions go far;

(c¢) what are the rural programme
that will be undertaken by these
companies;

(d) to what extent they have
started rural development programme
and in which areas; and

(e) what is the check that will be

kept by the Union Government on
them?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR1 ZULFIQUARULLAH): (a)
Till December, 1978, approval under
Section 35CC of the Income Tax Act,
1961 was accorded to programme
furnished by 78 companies.

(b) to (d). The number of com-
panies whose programme have been
approved so far under Section 35CC
is 83. The names of the companies
and particulars of the approved pro-
gramme are given in the statement
laid on the Table of the House. [Plac-
ed in Library. See No. LT-3330/79].
Many of the companies have started
implementing the approved pro-
gramme but the details, however,
would be available only when the
claim for deduction of the expendi-
ture incurred on the approved pro-
gramme ig made and examined at
the time of the assessment of the in-
come,

(e) In order to claim deduction of
the expenditure incurred on the ap-
proved programme of rural develop-
ment, the companies are required to
furnish, along with the return of the
income for the assessment year for
which the deduction is claimed, a
statement of such expenditure in the
prescribed form,

Payment of Income-tax by Contrac-
tors Companies Operating in TISCO
Group of Collieries

656. SHRI A. K. ROY: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) names of the owners and share-
holders of the contractor companies





